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The present aspplicstion has been preferred

seeking the relief of direction to ths respondents to
regularly sppoint the applicant on the post of Extre-

Ugpartmental Branch Post Master, Lasara Khurd Post

Of fice, district Azamgarh.

The relevant facts giving rise to this sgppli-
cation zre that the father of the applicant Jagannath
Singh was appointed as Extra Departmentel Branch Post
Master, Lesera Khurd and he retired on 31-12-1992 after
sttaining the age of superannuation. It is stated that
the gpplicant worked as substitute for some time as his
father suffered from paralytic stroke, The spplicant
hes sbated that instead of making a regular ap'p'd'iiﬁ'ﬁnﬁtl?ﬁ R
on vaecancy created by his father on his rai:.‘l.rw_ nt, the ad
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respondents transferred / rs-appai.nl:ad {3 a Ir ndy Bala from
f' Buxar Post Office. The appl:ler:anb a L,,:‘{"!_Lm“” representatior
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We have heard the aspplicant in person mdﬂ-m_ -
lesrned counsel for the respondents and perused the record,
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The main contention of the aspplicant is that th'f.ﬁ e
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post which had fallen vacant on retirement of his father

v
could not be filled by transfer of an Extra Departmental
Branch Post faster from cnother post oifice. In the
Counter Affidavit it has been specifically said that '

Indu Bala is the resident of village Lasara Khurd. She

Buxar after the deasth of her husband on campassionate
grc:und. she has been cransferred / fa—appnintad at
Lasara Khurd as Extra Departmental Branch Post flaster,
The gpplicant wes never appointed to work as Extra-
Uepartmental Branch Post (laster, Lasar;ﬁhurd either on
regular or on ad-hoc basis, He worked on ebkeff gap ar-

rangement as a substitute, but xkakxpask no right has
eccrued to him to claim to be sppointed on that post as

a regular or ad-hoc Extra Uspartmental Branch Post flaster.
The re-gppointment of Indu Bala by way of transfer on
compassionate ground also cannot be held illegal because
she also fulfils the requisite ingredients such as shas is

resident of Lasara Khurd and owns a house ag ,-__;._ -
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circumstances we find that there is no merit i

cation of the applicant.
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Te application is hereby dismissed b

of merit with no order as to cost.
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